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(MansrasaTra REPEAL) AcT, 1962.]

(9% February 1953] -

An Act to raneal the Ceniral Provinces and Berar Refugees Behablhtahon
(Loans) Aet, 1849,

C.P. \ WHEREAS it is exped:ent to repeal the Central Provinces and Berar Refugeas
g:“ Rehabilitation (Losns) Act, 1949 ; It is hereby enacted in the Thirteenth Year of the
Act Republic of Indm as follows :—

onIX

¥,

A, This Act may be called the Central Provmces and Berar Refugees Rehabilita- Short title.
tion {Loans) (Mahamshtm Repea.l) Act 1962,

oP. 2. The Central Provinces and Berar Rehabilitation (Loans) Act, 1949 (herein- F 1 of

oo after referred to ss “ th said At ™), in its application to the Vidsrbhs ares of the Barsd

" State of Mnharashtra, is hereby repealed XIX of
, xlx . ) ' 1949,
. of . . . - X .
1949, ’ re

)] Notmthstandmg the repeal of the salcl Act, the provisions of that Aot Sa.vlng'.
and the rules and orders. msde thereunder shail, nntil ail the loans granted under
the said Act (and all interest thereon) are repoid, recovered or written off, continue
to have effect for the purposes of the repayment- of such loans (including interest
thereon), or recovery thereof, and for-any other purpose connected with or incidental
to any of the purposes aforesaid.

f""fn . @ W’thout pre]ud.lce to the provisions contained in sub-ection (1) and aub]ect
1904; thereto, section 7 of the Bombay General Clauses Act, 1904, shall apply in relation to
.- . the ropeal of the gaid Act as nf that Act were an ensctment rapea.led by a Mahara.shtra.
Act, .
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I\ 1For Shatement of Objacts sic Rataons, ses Elabasshtrg Gonersinest Gazelte, 1062, Part V, page 549, -
. & '






